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29.10.2003

on the prayer made by Mr.a.K.
- Chaudlfiiri, learned Addl.C.G.S.C.

the case is listed on 29.10.2003
- enabling the respondents to file
written 'statement.'

\

Vice-Cha rmg

Further four weeks time is allo
Mana \ge,u/\_ W@L@q I _?wed to the respondents to £ile written
' o statement ‘on the prayer hade by Mr.A.
' .Chdudhuri. learned Addl.C.G.S.C.
5% - L.'LSt the case on 3.12.2003 £6r
B0 ‘ .written statement.
. , .. -v I‘ , . . - . /,
N Wi dhem koo ot KQ@%JA&ﬁ;H t//\-/\
I’\A/n Yoc i eed : Member - ' Vice=-Chairman
. S ‘ bb
| 24,12,2003 Present : The Hon'ble Mr. Justice B/
——— ; "~ Panigrahi, Vice-Chairman,
N R31203 The Hon'ble Mr, K.v.J Prah-
. ladan, Member (A)J
Let written statement be filed
within four weeks. Rejoinder, if any,
z% ALD ‘Er
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w1th1n two weeks after servicefof cop i
of written statement to the learned Y;’L
counsel for the applicant. Let the

matter appear on 27.1.2004 for orders,,

~

J : @)'/w %ﬁ% Vice~Chairman
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\' 26.2,04 Present: Hon‘ble Sri Shanker Raju.
o Judicial Member. 4 B
3 lreg Hon'ble Sri-K.V.Prahaladan, Adfﬁiﬁi—
. strative Member.
%«gj{?/\m' S b i fat Learned c '
' ounsel for the appli-
ég/ S5 el Eont— cant seeks and is allowed 2 weeks time
/@ to file rejo.mder.
\ ,/;é( | ‘List for hearing on 19.3.04. E
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. 23.3,2005 Present : The “en‘ble Mr. Justice
‘ €. 8ivarajan, Vice-Chairman °
" The Hon‘ble Mr. K. V,
Prahladan, Member (A),
{.. At the request of learned counsel

for the parties 1ist on 26.4.2005 fer
hearinge ‘ ?,

- Member (A) Vice-Chairman .

16.5.2005 Adjourned to 9.6.2005 fer hiﬁngo

Member Vicé-c'/l:irman
"bb | | |
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' . . . 9+8.2005 Heard Mr.M.Chanda, learned counsel
o for the applicant and Mr.A.K.Chaudhuri,
A . learned Addl¥C.G.S.C. for the respon-
’ dents,

order is reserved, = 7]
: -~
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bb :
‘206642005 Judgment delivered in open Court,
kept in separate sheets. The applicat-

ion is partially allowed. No order as
coOstse. .
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o .y 8.12.2004 Heard Mr M. Chanda, learned
. . : ‘ Shillong counsel for the applicant and Mr A.

Deb Roy, learned Sr. C.G.S.C.

The claim of the applicant is
R - Co that even in spite of passing the
‘ ‘trade test he has not been promoted
even though his juniors were given
promotion Qith'effect from 15.2.2002
vide order dated 13.5.2002. It
appears that there is somﬁ-dispute as
to whether the persons shown at
S1.No.47 to 54 are juniors to the
applicant  for the purpose of
. promotion. . Learned Sr. C.G.S.C. has
J} , ' : * 1+ stated that the applicant is at
V§3Q> ) : - " S1.No0.48 in the 2Z¥€“f?ét. The said
;%J:;¢§p ‘ seniority list shall be placed before
b e ' the Tribunal. Learned counsel for the

‘ applicant has stated that even
assuming that the applicant is to be
' - treated as juniormost by virtue of
. O’YOQ'?/Y (@(‘ g//z//O"  transfer on request even then the
. ’L&&4¢A(v7/, b£Q£V7 V*ﬁ/ entire serviee has to be counted and
ﬁfw‘13» €P%” éﬂjf% 7401, considered ' for the purpose of
QJJW/O promotion. If there are any rules
f%VV47-Q’5' o applicable in this behalf, the same
be placed before the Tribunal by the
learned counsel for the appllcangjand

the learned Sr. C.G.S.C. : *

Stand over to 28.1.2005.

R *
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CENTRAL ADMINISTRATIVE TRIBUNAL :GUWAHATI BENCH.

0.A. No 177 of 2003.

DATE OF DECISION: 20.06.2005

- Sri Raj Narayan Rai APPLICANT(S)
Mr. M. Chanda, ADVOCATE FOR THE
» APPLICANT(S)
 .VERSUS-
U.0.L & Ors. RESPONDENT(S)

ADVOCATE FOR THE
RESPONDENT(S)

Mr. AX. Chaudhuri, Addl. C.G.S.C.
THE HON’BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON’BLE MR. K.V.PRAHLADAN; ADMINISTRATIVE MEMBER.

[ 1. Whether Reporters of local papers may be allowed to see the
judgment? : _

2. To be referred to the Reporter or not?

L3

-

Whether their Lordships wish to see the fair copy of the
judgment? ,

Whether ‘thejudgment is to be circulated to the other Benches?



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Original Application No. 177 of 2003.
Date of Order: This the 20 day of June, 2005.
HON'BLE MR JUSTICE G.SIVARAJAN, VICE-CHAIRMAN.
HON'BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.
Shri Raj Narayan Rai
- MES No. 228527
Son of Late R.G.Rai
Fitter General Mechanic (SK)
Office of the Garrison Engineer,

Shilleng. , ... Applicant

By Advocate Shri M. Chanda
- Versus -

1. Union of India,
represented by the Secretary to the
Government of India,
Ministry of Defence,
New Delhi-1.

2.  The Headquarter Chief Engineer,
Eastern Command,
Fort William,
Kolkata.

3. The Command Works Engineer,
S.E. Falls, Shillong-11. :

4.  The Army Headquarter Engineer-in

Chief’s Branch, Kashmir House,

P.O. New Delhi, New Delhi-110011.
5. The Garrison Engineer, .

Shillong. ... Respondents
By Shri A.K.Chaudhuri, Addl.C.G.S.C.

ORDER
K.V.PRAHIADAN, MEMBER (A)
| Applicant was initially appointea as a Mazdoor on 6.11.70 and
regularised on 1.6.71. He was promoted as Motor Pump

Attendant/Pump House Operator with effect from 258.77. He was
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redestgnated as Fitter General Mechanic (FGM) vide Govemment |

' 'Gldel of 6.7.94 Which paved the way for the apphvant and similarly

situated persons for pmmotwn as FGM HS I and FGM HS I

'(Annexure . The ofﬁge of respondent No.4 zssued a I’I()tiﬁ("&tit)ﬂ on

21 7.94 (Annexure- IH) The FGM was xedesagnated as FMG(SK) The
ahove ofﬁc_e order also laid 'd,own ehg‘xbxhty criteria for promotion to

FGM HS I and FGM HS L For promotion of holdefs of redeéignated

~ posts of FMG(SK) to FGM HS II the requxrement was thtee years
'experlence and c!earance of a trade test and BPC. As a- welfare

| measure it was decxded to ailow 20% promotion to HS 1 and further

15% pmmotlon to HS II !evel -against 15% vacancies of HS L. Thus

% (20+1 5) promotzons were to be made at HS IT ievel only. Trade

 test and DPC for !:hese 15% vacancies one month after the full

‘ utihzation of 20% vacancxes There was a deadlme of 31. 3 95 at‘ter

whxch no. promohon could be made to HS 11 level. The applicant

' contends that except in -the North Fast in the other dxffexent regions

_ the ofﬁc,e order of 21 7.84 was 1mplemented befme the deadline of

31.3.95. The applicant clalms that he is mcurrmg financial loss since

he was denied promotion with effect from 31.3.95. The appl_ican‘t sésrs :

" that he appeared for the trade test and was declared pasééd» vide

order of 7.5.2001. as at-Annexure-V. The applicant has stated that he
was at serial No. 98 in the trade test but has not yet been pmmoted to
HS H whereas Shri Muktar Singh at Sl No. 101 had  already been

promoted on 13.5. 2002 (Annexune-VI) The applicant also has claxmed

| that in hxs entire career he has only got one piomohcn since 19'?0 and :

is therefore ehgible for benefit under ACP Scheme. ,

!
|
|
[
|



2. Thé two g.-rieva'nces “of the applicant as per his affidavit are
denial of i)rmﬁction to him while his junior was promoted and denial
of ACP Scheme benefits to him.

3.  The respondents c}azm that as pet the order of 21.7.94

FGM(SK) needed three years exper ience after being redesxgnated and
pass a trade test for promotion to FMG HS 1L _The respondents ‘also’
élaim[ thatbseni_oi'ity of industrial workers is areé based and fixed by
the respective Command Works Engineer Promotion is éls’o area
wise! Therefme the promotmn under GE(P) at Madras has no bearing
on the promotion of FGM {8K) of other areas. The respondenis also
say that the applicant stood 48 in the seniority list and since there
were only 35 vacancies, he could not be promoted to FMG HS IL. The
- respondents also claim that promotion has been given strictly on the
basis of seniority an& the claim of the applicant that juniors to him has
been pmmoted is not based on facts.” |

4. . As’ far as hIS ciaxm for the ACP Scheme the reqpondents have
said that the apphcant was appomted as a Ma?doox in 1871 in the
Scale of 196- 232 promoted as a Pump Hou:,e Operator in 1977 in the
_scale of Rs.210-290/-. The post of PEO was upgraded to the :,kxligd
.cateéory §n the scale of Rs 260-400/-. The upgradetian of the post
from semi skilled to skﬂled mc*reased the LesponSibxhhes of the
apphcant So the apphcant h;s received two pr omotions and therefore
. not eligible for AC'PVScheme.

5. Heard both the learned counsel for ‘the applicant and the
learned counsel for the respondents;~'f'he épp}icént'has contended that
FGM (S8K) under "GEtg)xMadras got their promotion by 31‘.3.‘95 on the
basis of -the,order of 21.7.84. He has not cited any other areas where

such promotions have been made, though he claims that only in the

e



4"
North East the Qr‘der of 2"1’.7.94 ‘has not been implemented. The
Administréh‘on is under no legal obligation to fill up vacancies. It is
not for the petitioner or the Tribunal to assess the e).dgen%:ies(of
circumstances and administrative ne;:es;sity’.‘ In G.C.Dhiman vs. State
of Himéchal Pradesh and dthers, 1979(1) S_.L:R. 532, the Himachal
Pradesh High Cqurf has obsél*Ved that :

“A particular Select List is important only for the
purpose of promotions. In other words, if in a
particular year there are no promotions which could
be made, the list for that year remains dormant.
Mere entry of the name of an officer in the select list
_in a particular year does not vest in him any
inalienable right to get promotion. Therefore, it
follows that if for some administrative reasons select -
list for a particular year was not prepared, and if in
that year no promotion to the higher grade post was
required to be made, the officers serving in the
lower grade would not be prejudiced in any
manner.” B | -

o

Moreover the applicant is challenging the order of 21.7.94 in 2003. So
his plea for pari.ty with FGM (SK) under GE(P) Madraslis hopelessly
barred by limitation. .Therefore on the basis of merits as well as by the
law ;)f limitation the applicant has ﬁokcaséin so far as his demand for -
parity with FMG(SK) under GE(P) Madras is concerned. As for his |

claim that he has not been promoted to FGM HS II inspite of his

juniors being promdted, it appears that this. may he due to the

applicants transfer from Shillong to Silchar and then to Shillong. So it
is possible that he may have Beem piacéd at the bottom of !:hé senijority
in !;he cad're, of ‘»FMG(SK) u_nder the Camman;i Works Engineer,
s‘hillong. ‘But he vis entitled to promotion and cites Apex Court
judgment in Union of India vs. V.N.Bhat, 2004 (2) -S.L.j. 62. Relevant ,
portior; of which is extracted below: o
| “The wéil settled brincié]e of law that é;(eri in the

'case where the transfer has been allowed on -

request, the concerned employee merely loses his
seniority, but the same by itself would not lead to a



//

3

conclusion that he should be deprived of the other

| benefits including his experience and eligibility for '

promctzon In terms of the Schemes aforementioned,
promotion is to be granted for avoiding stagnation
only within the said parties. The said Schemes have
heen framed hecause they aré beneficial ones and

* thus requiredi to be implemented. The Scheme

merely perused that any person having rendered
16/26 years of service without obtaining any
promotion could be entitled to the benefit therefor.
It is, therefore, not a case where promotxon to the
higher post is to be made only on the basis of
seniority. Even in a case where the promotion is to -
be made on the selection basis, the concerned
employee, even ‘If he be placed at the bottom of the
semorxty list in terms of the order of transfer based
in his favour, he cannot be deprived of being
considered for promotion to the next higher post if

‘he is eligible therefor. This aspect of the matter is |

clearly covered by the three decisions of this Court,
namely, A.P. Seb v. R. Parthasarathi, 1998(9) SCC
425=1998(3) SLJ 245 (8C), Scientific Advisor to
Raksha Mantri v. V.M Joseph, 1998(5) SCC 305 and
Renu Mullick v. Union of India, 1994(1) SCC 373.

The aforementioned decisions have been
followed by this Court in Dwijen Chandra Sarkar and
Anr. v. Union of India and Ors., 1992(2) SCC 119 in
following paras : _. -

The words “except seniority” in the 1983

circular, in our view, mean that such a benefit of a

higher grade given to the transferees will in no way

- affect the seniority of employees -in the P&T

Department when the turn of the P&T employees
comes up for promotion toa hlgher category or post.
The said words “except seniority” are intended to
see that the said persons who have come from
another Department on transfer do not upset the
seniority 'in the transferee Department. Granting
them higher grade under the Scheme for Time-
bound Promotion does not, therefore,. offend the
condition imposed in the transfer order. We are,

~ therefore, of the view that the appellants are

entitled to the higher grade from the date on which
they-have completed 16 years and the said perxod is
to be computed on the basis of their total service
both in the Rehabilitation Department and the P&T
Department.

On the facts of the present case and espemally
in view of tlie aforesaid decisions, we are of the view

that when the transfer is in public interest and not.

on request, 'the two employees transferred cannot be
in a worse position than those in the-above ruhngs.
who have been transferred on request and who in
those cases accepted that their names couid appear
at the bottom of the seniority list. Even in cases
relating to request transfers, this Court has held, as
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seen above, that the past service will count for
eligibility for certain purposes though it may not
count for seniority.”

6. However, the applicant has not enclosed any document relating

to the terms and conditions of his transfers or his transfer orders. The

~ respondents have also not filed any papers on the transfer and related

matters of the applicant. Due to the paucity of relevant materials

tela!:ihg to the applicant’s transfer, it is not possible for this Tribunal

_to come to a definite conclusion, insofar as it relates to the applicant’s

gr.ievance that his juniors have been promoted as FGM HS I1.
Therefore the applicant, if he so desires, fnay send a rebresentation to
the concerned aixthdrity listing 6ut all hi;s grievances, within 15 days
of this order. If this authbrity receives such a representation, he Wiﬂ
send a reasoned reply, keeping in view the judgment of the Apex
Court cited above, within four months from the date of receipt of the .
represehtation.

7. As far as ACP is concerned the applicant says that he has

‘received ~only one promotion to the post of Motor Pump

Attendant/Pump House Operator'vide order dated 5.8.77. He claims

that'upgradation fi'om semi-skilled to skilled category with'pay-scales

goihg up from Rs.210-290/- to Rs.260-400/- with ‘effect from 16,10\.8}.

is not p;omotion but an upgradation in pay scales. In Director

Geheral, Rice Research v. K.Vasudeva Mayyé (AIR 1985 SC 122) the
A{Sex Court has observed :

“Promotions as is generally understood means, the

,( appointment of a person of ény categorf or grade of

a éerﬁce or class of service to a higher category or

grade or such service or class.”



In State of Rejasthén vs. Fateh Chand Soni, (1996) 1 SCC 562,

‘the Apex Court has observed :

“In thé literal sense the word ‘promote’ means “to
advance to a higher position, grade or honor”. So
also ‘promotion’ means "advancement in preferment
in honour, dignity, rank or grade”. ‘Promotion’ thus
not only covers advancement to a higher position or
.rank but also implies advancement to a higher
gfade. In service law also the ‘expression
”promotion” can be éither to a higher pay scale or to
a higher pbst."

As per quernment of India, DOP&T, OM No. 35034/1/97-Estt.(D),
. dated 9899 the G;)v_erx\xment decided to implement the ACP Scheme
recommended by the V Pay Commission “to deal with the prgbiem of
genuine sf:agnatioh and hardship faced by employees due to lack of
“adequate promotional avenues.” The 260-400 pay scale granted to the
applicant with effect from 16.10.81 became 950-1500 withi’ effect from
1.1.86 and 3050-4590 with effect from 1.1.98 on the basis of IV and V
"Pay Commission recom‘miendations respectively. So he cannot be said
" to stagnating and facing hardéhip since his pay has nowhere réached
near the upper limit of his pay scale, i.e. 4580/-.
8. In the two Apex Court judgmentg promotion has been defined
as appcmtment or advancement to a hxghet grade. The applicant has
‘gone from 950-1500 to 3050- 4590 with effect from 16. 10 81. He had
earlier been promoted from a Mazdoor to a Pump H@use; Operator in
1977. Therefore effectively, he has had two pr omobonscas there has

been an advancement in his pay scale twice in his car eef And he has

|
|
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not been stagnating either, but drawing regular yearly increments. He

is, therefore, not eligible for any benefit under the ACP Scheme. The

0.A is therefore partially allowed. No order as'to costs.

'

o o | - RN ,
5 Petpe et Y
. { KV.PRAHLADAN } { G.SIVARAJAN}

ADMINISTRATIVE MEMBER VICE CHAIRMAN

Pg



06.11.1970 -
01.06.1971 -

25.08.1977 -
06.07. 1994 -
21.07.1994 -
31.03.1995 -

09.08.1999 -

07.05.2001 -

™

13.05.2002 -

21.03.2002 -

06.04.2002 -

R A [
IN THE CENTRAL ADMINISTRATIVE :IRIBUNAL_-_JJ-—*—J

GUWAHATI BENCH
0. A. NO. / :f/ﬁoos
RAJ NARAYAN RAI
: ... APPLICANT
- VERSUS -
UNION OF INDIA & OTHERS
... RESPONDENTS

LIST OF DATED AND SYNOPSIS OF THE CASFE

Applicant was initially appointed as Mazdoor.

Applicant was regularized as Mazdoor.
Applicant was promoted as Motor Pump Attendant/PHO vide Order dated
05.08.1977 (Annexure-I).

Post of Pump House Operator (PHO) was re-designated as Fitter General
mechanic (FGM) vides Annéxure-II.

Policy for promotion of FGM to FGM (HS-II & I) was issued vide
Annexure-IIL

FGM (Sk) wmkmg under GE, Madras were promoted as FGM (HS-II)
with all benefits.

Office Memorandum on Assured Career Progression was issued.

Ai)pﬁcant appeared in the ‘Trade‘ Test for consideration of his promotion to l
the post of FGM (HS-II) and was declared passed vide Annexure-V.

hcant_ﬂ__;wnmrq who, had appeared in the Trade Test along with the
applicant were dcd@;gd passed-and promoted vide Annexurc-VI however,
the anphcant was not cons1dcrcd ,
Applicant submitted representation to the Respondent No. 3 for
consideration of his promotion to the post of FGM (HS-II) vides
Annexure-VIL

The respondent no. 5 turned down the representation of the applicant vide
Annexure-VIIL

|

<

f



RELIEF (S) SOUGHT FOR

1. To direct the respondents to consider promotion of the- applicant to the post of
FGM (HS-II) mth all consequential service benefits including seniority and

monetary, at least thh effect from the date of promotion of his immediate juniors.

2. To declare the apphcant ehglble for financial up gradation under the Assured
/ Career Progression Scheme and also entitled to the said benefit of financial up
~ gradation with all consequential service benefits including arrear monetary benefit

as provided in the list of the instructions contained in the O.M. dated 9.8.1999.

P TIIALLLE L
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL g: lQ/)
GUWAHATI BENCH v <5
(An Application under Section 19 of the Administrative Tribunals Act, 1985) E é
Title of the case 0. A. No / .F;Z‘ /2003
- Sri Raj Narayan Rai Applicant
Versus —
, Usnion of India & Others: Respondents.
INDEX
SL. Annexure Particulars Page
No. No.
01. o Application 1-17
02. ——en Verification 18
03. I Copy of the promotion order dated 5.8.1977 | Q
04. i Copy of the letter dated 6.7.1994 203
05. I Copy of the letter dated 21.7.1994 23 b
06. v Copy of the Promotion Order dated 3.6.1995 AT
K Copyy ML\bs Crone b5 adon LA J-S 3w | X
07. )% Copy of the Promotion Order dated 13.5.2002 ;?MO
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI

(An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. ,/575;' 12003

BETWEEN

Sri Raj Narayan Rai

MES No.228527

Son of Late R.G.Ral

Fitter Gensral Mechanic (8K)
Office of the Garrison Engineser,

Shillong
-AND-

The Union of India,
Represanted by the Secretary to the
ﬁdvérnment of India, Ministry of Deferce,

Maw Delhi.

The Headqguarter Chief Engineer
Fastern Command,
Fort William

Kolkata

The Command Works Enginser

S.E.Falls, Shillong-11,

The Army Headauarter Engineer-in

Chief’s Branch, Kashmir House,

-
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P.0. Mew Delhi, Mew Delhi-110011.
The Garrison Engineer
Shillong
Hdﬂemﬂnndm‘ A

DETAILS OF THE APPILICATION

Particulars of order(s)vaqainst which this application

is de.

This application is made praving for a dirsction upon

the reépondenfs to consider the case of the applicant
for promotion to the post of Fitter General M&chahic
(HS TI) at least from the daﬁe of promotion of his
immediate - juniors wifh all consequential service
benaefits includiné seniority or under the Assured
Caregr Pfogramm@ Scheme and élso against the impugned

letter dated 06.04.2002 issuad by the Respondent no.5. -
M;sgg,g_t_mn_gf_i;hmgun&.._

The applicant declare that the subject matter of this
aoplication is wells within the  jurisdiction of this

Hon’ble Tribunal.

- -

Limitation.

The applicant further declare that this application is

Filed within the limitation prescribed under section-21

af the Administrative Tribunalg aet, 1985,

Eécis_ai_tbe_case&

A




That the applicant is a citizen of India and 38 such he
is  entitled to ail the rights, protections and
Drivilég&s as guar&nt&éq under the Constitution of
India. The applicant is 9r888ntiy working as Fitter
Beneral Mechanics, (in short FGM) (8K) under the

Farrison Engineer (P), MESK-Shillong;

That your applicant was initially appointed as Mazdoor

on 6.11.1970, however, his service was regularized as
P P RN

Mazdoor on 1.6.1971. The applicant thereafter promoted
. . M

to the post of Motor Pump Attendant/ PHO with effect
" - ¢

v, sl

T N e

from 25.8.1977 vide G.E.Silchar Part II Order No='36
Pt a——

cdated 5.8.1977.

Copy of the promotion order dated 5.8.1977 is

annexed as Annexure-1I,

That it is stated that the post of Pump House Operator
CPHO} subsequently re-designated as  Fitter General
Mechanic following thé order of the Government of India
issued under letter No. u6(I)/94fD(w~II) dated &th
July, 1994. In the said letter datéd 6th July 1994 the
Bovernment of India, Ministry of befence, New Delhi
further stat@d~that the r@*designation a8 stated above

would be entitled to these categorie& for promotion to

highly skilled grades as per the pressnt bench mark

percentage. It is further contended in the said letter
that E-in-C’s Branch will initiate action to amend the
recrultmaent rules accordingly and detail administrative

instructions regarding training of the tradesman and

Reg norgrhs
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their. deploymant tradé tésfé  for considering
muitability/eligibility'for higher gradez_etcn shall
be issued by the E~in-C’s Branch. It is further stated
that with the concurrence of Ministry of Defence
{Financ&v Division) “and the aforesaid letter dated
} &.7.1994 was duly circulated by ﬁhé Government of
India, Miﬁistfy of Defence to all the Commands for

further necessary action.

i A copy of the Government of India’s letter dated

6th_Ju1y 1994 is annexed as Annexure-II.

4.4 That, pursuant to the order dated 6th July, 1994 the
Army Headquartér Engineer-in-Chief’s Branch., New Delhi
further issued detall instructiom/policy'for pfomotion
of existing Fitter General Mechanics to the cadre of
F.G.M., H.S.II and as well as FGM HS~I, vide letter
beariﬂg No. 91026/FGM/EIC(3), daﬁed 2ist. July 1994, In
the aforesaid .letter dated 21st July 1994 detail
ovrocedure of promotion has been laid down so far

categories of re-designated FGM are concerned.

& copy of the letter dated 21lst July 1994 issusd
by the army Headquarter, New D@lhi 18 anmexad as’

Annexure-III.

4.5 That it is stated that in the letter dated 2Llst July -
1994, .more particularly in paragraph 2.2, it is
specifically directed to lower formatilions to notify the

‘Re-designation’ in the respective unit Part II orders

#s a Tirst step without any further delay. The Re-
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. L] .
designation should be “‘Fitter General Mechanic (8K)

with effect from 6.7.1994 without changes in pay

structure.

In paragraph 5 of the letfer dated 21*7.1?94 it is
further stated that with the Re-designation of the
above ﬁradesg the personnel will be eligible for Fitter
Heneral Mechanic HS II promotion subiject to passing of
Tfada Test and having rendered a minimum of thé@@

YBArs service.

It is relevant to mention here that in paragraph 7
of the aforsesaid i@tt@r it is"algo stated that the
@xisﬁingiratio aé per fitment policy is 65% (8K}, 20%
{H:S.~I$)‘ 15% (H8¥i). Howaver, with fh& introduction
of r@wdeﬁignafed trade i.e. FGM (SK)ﬁ_itvhas now been
decided to allow a total of 35% (20+15) promotions.
would be made at H5 -~ II. level only in " the event of
completion of requisite years-_of service as par
recruitment_rul@»subjﬁct.to’passihg of Trade Test as a
Walfare Measure. fh@ rel@vgnt hortiOﬁ of paragraph 7 of

letter dated 21.7.1994 is quoted below :

““7. Promotion to Fitter Gen Mech (SK), HS II and
HS I. |
The existing ratio as per Fitment Policy is
65%‘fSK) . ZO%‘(HS IT) :15% (HS I). However,
with the introduction of re-designated Trade
i.e.. © Fitter Gensral Mech (8K), a few
parsbmn@l will initially become eligible for

promotion to HS 1% after passing Trade Test.
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“killed personnel thus promoted to HS IT will
@eventually become eligible for promotion to
HS T only after completion of requisite vears

of .service as per Recruitment Rules subject

£

to passing of Trade ‘Test. As a welfare

measure, it has been decided to allow

1) 20% promotions to HMS 11 Level
11} and furthér 15% promotion to HS-II

level against 15% vacancies of HS-I

Thus, total of 35% (20+15)'orOmotion5 would
be made at HS II Level only. The promotion of
15% against the vacancy of HS I would be made
as ong time measure as a special case before
st Mar 95. TT and DPC - for thess 15%
vacancies  $hall be conducted after a clear

gap of one month of full utilization of 20%

Cwacancies. After thig. deadline 1.e. 21.2.95/

710 pkomotion at HS I Level against tha
vacancies of HS I would be made under any
circumstances. Att@ntionv‘of CEs Command 1is
hereby drawn Lo Rul@'43.of FR according to
which excess appointm@nt in a lower rank/Gde
may be made against vacanciezs left unfilled
in a higher rank/Gde. For each vacancy in a
higher rank/Gde only one éxtra appoihtment in

& lower rank/Gde is admissible.

. {orif
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Conseguent  on re-designation of the above
Trades, a doubt may arise as to how the
Tnter-se seniority is to be fixed between
these trades. It is clarified that intsr-ge
saniority will reckon from the date of their
placement in the scale of Rs, 260-400(pre
revised). In cassa the date happens to be
similar for two or more individuals,
seniority will count on the basis of length
of service in the next below gradess. If this
also happens to be the same the date of birth
will be the criteria. In case of a tie up
between a direct recrult and a promotee, the
promotes will be the senior. The basis of
fixing inter-se-seniority as aforesaid will
@aqually apply to respective Mate (88) Trades.
4 combined seniority as per thelr placement

be maintained for the purpose of promotion.™

It 1is gquite clesar from the Army Headguarter’s
letter dated 21.7.1994 that total of 35% (20+15)
promotion would be made at HSG6-II level only and the

promotion 15% against the vacancy of H.S8. T would be

i

made as an one time measure as a special case before
Zlst March 1995. It is further made clear 1in the
aforesaid letter that Trade Test and DPC for thess 15%
vacaﬁci@s should be conducted after & clear one month
of full utilization of 20% vacancies and after this

deadline i.e. 3lst March, 1995 no promotion at H.S. II1




level against the wvacancies of H.8. I would be made

under any circumstances,

It is stated that the aforesaid instruction
contained 1in the letter dated 21.7.1994 was not
followed in this Region as in the manner indicated in
the letter mentioned above for the reasons best known
to the respondents. As a result of non implementation
of the order contained in the letter dat&a 21.7.1994 in
time the present applicant have suffered loss in the
matter of seniority, promotional prospect and also
financial loss in the cadre of FGM H.8. II. Be it
stated that in a&ll other regions of the country,
except the N.E. Region the order contained in the
letter dated 21.7.1994 had bean implemented in time and
the promotion orders were also effected within the time

scheduled as stipulated in the letter dated 21.7.1994.

V?/ﬁ;wever, the applicant is denied his promotion, to the

—

post of F.G.M., H.5. II even after passing the trade

= e e b e o

test when his juniors were given promotion with effsct

—

from 15.5.2002 vide ord@rv dated 13.5.2002. In this
connection it may be stated that in the office of the
Barrison Engineer (P), Madras all eligible FGM (SK)
were promoted to the cadre of FGM H.S. II vide letter
beéring No. 1033/178/EIB dated 3rd June, 1995. However,

the promotion of the 16 @ligible FGM (SK) were given

benefit of promotion with effect from 3Ilst March’® 95

and also to other similarly circumstanced smplovees. was

also given the benefit of promotion with effect from

Rag N pnggem R
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$1.3.1995  and fixation of pay benefit also were
accordingly given in the pay scale of Rs. 1200-1800/-.
But the present applicant were denied the said benefit
of promotion with effect from 31.3.1995 and as a
result, denial of promotion the present applicant is
incurring huge financial loss each and every month
since 31.3.1995 and the applicant is also loosing the
benefit of annual increments since 31,3,1595,

The denial of the promotional benefit to the cadre
of FGM HS II with effect from 31.3.1995 is highly
arbitrary, unfair and illegal and the same is violative

of Article 14 of the Constitution of India.

Copy of the promotion order dated 3rd June 1995 is

annexaed as  Annexure-IV.

That it is stated that the present applicant had ,
attained the eligibility for promotion of FGM HS IT
long back in terms of clause~-V of the letter dated

21.7.94 wherein it is stated as follows

5. Highly skilled Grades for Fitter General

Mechanic,

With the re-designation of the above trades,
the personnel would be gligible for promotion
to Fitter Gen Mechanic HS IT subject to
passing ‘Trade Test and having rendered 3
minimum of three vyears service. SiMilarly,
the existing Mazdoor, Chowkidar and éafaiwala

could be eligible for promotion to Mate

W J NWJMLM&
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Fitter Gen Mech (8%) subject to passing of
trade test, and having rendered a minimum of
three vyears service in the grade subject to

availability of vacancies.

It is relevant to mention here that the applicant
is found eligible by the respondent Union of India for
appearing in the Trade Test for consideration of his
promotion to the post of FGM HS IT. Accordingly, the
applicant was asked to appear in the trade test in the
vaar 2001 by the respondents. The applicant appeared
in the said Trade Test and was declared pass in the
sald trade test vide P.T. No. 19 dated 7.5.2001.

A copy of the P.T. No. 19 dated 7.5.2001 is

annexed as Annexure-vy.

That it is stated that many of his juniors who appeared
in the trade test along with the applicant and declared
passed were promoted to the post of FGM HS II vide GE,
Bhillong part II order NO. 19 dated 13.05.2002, in the
light of the instructions contained in the lstter dated
£1.07.1994. Therefore, it could bes presumed that the
present applicant is sligible for promotion to the
cadre of FGM HS II on the date of issuance of letter-
dated 21.07.1994. But most surprisingly no promotion
order was issued in favour of the present applicant for
the reasons best known to the respondents Union of
India. Non-consideration of his promotion to the post

of FGM HS II is highly arbitrary, unfair and illegal

Reg Naneysrar 8
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and the saild action df the respondents is:violativg of
ﬁrticl& 14, more so in view o% the fact that the
applicant had passed the trade test and attained the
eligibility. |
A copy of the promotion order in respect of
Lhe abpiicanﬁ dated 13.5.2002 is annexed as
Annexure-V] | |
—
.8 That it is stated that the Govt. of India, Ministry of
Personal , Public Grisvances and Pension (Department of
p@r%onél} vide 0.M. N0u35034/1/9§w55tt, (D) dét@d
2.8.1999 issusd the ﬁgéured Career Progression Scheme
to provide financial up-aradation to the Civiliéﬂ
Zentral Government ﬁmmloy@egu'ln the instant case the
present applicant after his initial appointment to the
cadre of Mazdoor .ha$ only once promoted during his
service career vide érdér dated 5.8.1977 to the post of
Pump House Operator with effect From 25.8.1977. As
such, the applicant could not avail any promotioh
during the last more than 25 years in his service
career, the applicant is attaining 26 vears on
£5.8.2003. The applicant haSvattaiﬁed eligibility for
—
promotion/financial up-gradation in terms of the 0O.M.
NDu35034/l/9?~EStt(D) dated §u8u1999 issusd by the
Government of India but the respondents did not take
.v//ény_actiom either for promotion to the post of FGM HS
I in terms of Ministry of Defence letter datad
21.7.1994 or in terms of 0.M. dated 9.8.1999 issued by

the Government of India for Assured Career Progression.

das Norsyares'
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As a rasult, the anplicant’s promotion prospect has

adversely affected and the same has caused irraparable
loss and injury as well as huge financial loss in each

and every month.

That your applicant submitted representation addressed
to the Commander Works Engineer, Shillong on 21"3ﬂ2502
wherein the _épplicaht inter alia br%y@d for his
promotion to the_po&t of FGM HS II and .promotioﬁ also
under ACP SCh@mé, The applicant in his representation
dated 21,3x2002'a180 made & meEntion that he had passed
trade test for prométion to the post-of FGM HS‘II but
@ven then his case was not considered for bromotioﬂ“
.
The sald representation of the applicant in fact turn@d'
down by the Garrison Engin@er; when the same was routed
throﬁgh_ GE  $hi1long} Ho@av&r G.E. Sﬁillong vide
impugned letter .Nox 1013/17/ACP/889/EIE dated
06 .04 . 2002 informed the applicant sincé the applicant
Was appoinﬁed on Ist June, 1971 as Mazdoor unskilled
and subsequently promoted to PHO on 25.8.1977 as such
applicaﬂt as semi skilled grade to skilled arade, i.e
two promotions, one from unskilled to semiskilled and
the other =~ from semiskilled to skilled, hence the
spplicant is'not eligibls fbr granting ACP financial up
gradation _and his application for granting  ACP
financial up gradatién was returned accordingly. It
ié stated that in the said impugned letter it was
mentioned that for his promotion he may apply or

represent separately. The contention of the GE Shillong

‘ ReT N mﬁ/ﬂ%ﬂﬂ'
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18 guite contrary to the service records of the
applicant and the allegation of the GE that the
applicant has already availed two promotion is not true
@8 per  service record. As such, the contention of the
GE is quite wrong. In this connection it may be stated
that during the entire service career the applicant
availed only bna promotion .on 25.08.1977 to the post
of PHO. Thereforee he is eligible for grant of ACP
financial Sup gradation. Morsover, GE has no
Jurisdiction to turn down the r@mr@s&ntatiom of >th&
. _
applicant for promotion to FGM HS II when the same was
sddressad to the Commandar Work Engineer, Shillong and
N gthét 'score alone the impugned letter dated

Q6.04,.2002 is liable to be set aside and quashed,

Copies of the representation dated 21.03.2002 and

impugned lettsh dated 06.04.2002 are annexed as

Annexure - VI and VIIlregpectively.

e ———

; _ : P
.1G That it is stated in the facts and circumstances stated
. 14 ¥

above the applicant addresgad the autharitiss for
redressal of his grievances but to no result  amd as
such approaching this Hon’ble Tribunal for protectibn
of @is. valuable right for consideration of  his
promotion to-the post -of FGM HS IT, apaecially iﬂ viaew
of passing of the Trade tast by the apmlicaﬂtvand-aiso
on the ground that many of his juniors were wromoted to
FGM HS II and further on the ground that the applicant

has attaired eligibility for consideration of financial

poT NEUHoT A
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benefit in the light of the ACP Scheme issued by the

Bovernment of India.

"That this application is made bonafide and for the

cause of justice.

Grounds for relief{(s) with legal provisions.

For that, many of the Jjuniors of the applicant have

already been promoted to the post of FGM HS II in

supersession of the claim of the applicant vide Part

11 ordar dated 13.05.2002.

For that, the applicant declared passed in the trade .

test vide PTO dated 17.05.2001 and in terms of the

- dinstruction contained in the Ministry of Defence letter

dated 21.7.1994 along with his  Jjuniors who wers

subsaquently promat@dAto the post of FGM HS II with

effect from 15,02.2002 ignoring " the claim of the

o

applicant,

For that, non-consideration of promotion of the
applicant to the post of FGM HS II even after CasS1ng
of the trade test when similarly situated persons were

oromoted- is violative of Article 14 of the

Constitution.

For that, 'the applicant attained eligibility for
financial up gradatioh_und@r A.C.P. Scheme issued by

the Gowvernment of  India but the said benefit of
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financial up gradation was denied to the applicant

without any justifiable reason.

7

For that, contention of the Garrision Engineer,

Shillong as reflected in the. impugned letter dated

06.04.2002 is contrary to the service records of the

applicant.

For that, non-promotion of the appiiéant to the post of
FGM HS II lead to Civil consequences and the applicant
is incurring huge financial loss as well as promotion

to the cadre of FGM HS I.
For thaﬁ rejection of the representation of‘.the
applicant vide letter dated 06.04.2002 is without any
jurisdiction of Garrison Engineer, Shillong as became
the same was addressed ‘to Commandar Works Engineer,

Shillong.

-

etails emedies hausted

That the aéplicant states that they hadjexhaustad all

" the remedies available to them and there is no other

alternative and efficacious remedy than to file this

application. S _ R

Matt not . 1y filed i i :
Court.
The applicant ~further declare that they had not

previously filed any application, Writ Petition or Suit

7

fa T Nevgeloe Re
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before any Court or aﬁy other authority or any other
Bench of the Tribunal regarding the subject matter of
this application nor any such application, ~ Writ

¢

Petition or Suit is pending before any of them.

8. Relief(s) sought for:
Under the facts and circumstances stated abov&AEvth@ o
capplicant huhbly prays that Your Lordships be plaased
to admit this application, call for the records of the
case and issue notice to the respondents to show CAaUSE
as to why the relief(s) sbught for in this application
&hali th be granted and on‘p@rugal of the records and
after hearing the partiss on the cause or causes that

may be shown, be - pl@ésed to grant the following

.1 That the Hon’ble Tribunal be pleased to direct the

respondents to promote the applicant to the post of FGM

) - - o o e b/ Y b WSS L e, it e

HS II at least with effect from the date of promotion

i,

of the applicant’s immediate Juniors to the applicant
with all consequential service benefits including

seniority and monetary besnefit.

&3
P

That the Hon’ble Tribunal be pleased to declare that
the applicant has attained @ligibility for financial up

gradation under the Assured Progression Scheme and also

- T

entitled to the said benefit for financial up gradation

with all consequential service benefits including

RaT Ny Re
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11..
i)
ii)
iii)

iv)

12.

17 ®

arrgar monetary benefit in the list of the instructions

contained in the 0.M. dated 9.8.1999.
Costs of the application.

Any other relief(s) to which the applicant is entitled

#s the Hon’ble Tribunal may deem Tit and proper.

During pendency of this application, the applicant

Rravs for the following relief: -

That the  Hon’ble Tribunal be pleassd to maks an
observatipn that the pendehcy of this application shall
not be a bar for the respondents to consider fhé case
of the applicant.

®» = ¥ x x * x = ® =2 m X m omOR T T R E E E T R oX ™M OE W ET LT EMEFXEMEXN T E®RET L E N
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I. P. 0. No. . QG 158545
Date of Issue - : ’%u(Dg” s> QAMQX:
Issued from 6P, 0,0
- ¢
Payable at : G. P8, GMM‘
List of enclosures.

ms given in the index.
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VERIFICATION

I, 8hri Raj Naravan Rai; Son of Late R,G,Raif aged
about 50 vears, Working as FGEM (SK)-in the office of the
Garrison Eﬂgih@@r,'MESﬁ Shil;onggrapplimaﬁt in the instant
application, accordingly I declaée that the étatemamt% made
in paragraph 1 to 4 and 6 to 12 are true Lo my khowledge and
those made in paragraph 5 are frua to My legal advice which

I belisve to be true. I have not’ suppressad any material

fact.

' JHQ;A% 2003,

1N

and I sign this verification oh'this the 28th day of

ReZ §orgyen. pay

RaT Nereppn Red



TRADE TEST (INDUSTRIAL PERSONAL)
AMENDMENT

73. 228744 SHRI.N ISLAM BARBHUIYA PHO

19— i
B 20 !
R | 2
; =
A anacvns ~T -
=
A . 5
GE SILCHAR PART II ORDER NO.36 DATED 5.8.77 P.GE-5of 6 l-'
L 2 o 3 , 4 5 & .
Part IV (b)(Contd) '
PT APPOINTMENT (AMENDMENT) - : i
* 17.288802 SHRI SIRAJUDDIN Maz REF PTO NO.33/21/77 : B |
BARBHUIYA (Tyy . Under Col.2 .
' FOR MES No.228311” ’ . _ T
READ “MES N0.228802 . : : '
PROMOTION . : :
18. 228715 SHRI. RAJ NARAYAN RAI Maz(Ty) 258.77 Promoted from Mazdoor ‘
. PHO (FN) to PHO (Prob) & placed , :
(Design) in position wef same S "
. date on probation for
. 6 (Six) Months .
Authy:- CWE Shillong letter No. 1301/1869/El
dated 18.8.77 '
19. 228484 SIIRIL KANAILAL Chow 20.8.77 Reported Arrival from
"MALAKAR (Pt) Agartala to AGE B/R (MES)
V/Man . Kumbirgram and promoted from *
(Design) Chowkidar to V/Man
{prob) and placed in position
wef same date on probation
for 6 (Six) months.
. Authy :- CWE Shillong No. 1301/1767/El dated.
13677 )
SERVICE VERIFICATION ]
' Service verified
From the paid
20. 228774 SHRI A.C.PAUL PHO Ret PTO 33/10/77 PayBils & .
(Now under GE Shillong) (Ty) . : PTO s upto 31/7/77
21. 228300 SHRI. INSAN ALI LASKAR V/Man Ref PTO 33/11/77
‘ - (Ty)
22. NYA HEMANTA KUMAR Mate Ref PTO No.33/12/77
CHETTIA (Ty)

Ref’ PTO NO.33/67/77

Under Col 4
FOR “PHO(Ty)”
READ “PHO (Pt)”
LEAVE ’
24. 228330 SHRI. N.C.DAS CHOWDHURY  Elect 16.5.77 5days FPL
’ : Gde.ll to
) 20.5.77
21.5.77 Rejoined duty
' - Bal FPL- 15 days -
Sd/- IHlegible -
SBU

BSO

Contd.... 6/-
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g - v o / v - &nnexure— @- II

Ko, 6(1)/9{/D(W-I¢)
Goveornment of Indisz
ninistry of Defence
hew Délhl the 6th Jnly 1994

3

To - o _ _
The‘Chief 6£‘Axmy Stags

Subject. s Grant of promotional prospects to'inauégrialfﬁbrﬁéfs

of Hus,

Base& on- the dmcisiﬁn taken by the Goveznmﬂnt 1n
aursuance of the ocrders of CAT Bombay Bench in 0.A, Ro. 704/
20 filed by Shri T.Nargyane ?urthy & Gtherg, I am ﬁiroetea t@
conVey tha sanction Of the Govcrnnent to tha following R

ai). Redeaignstion of the followénr jcbs as Fitter
Geaeral Mmchunic T

.(a) ,@umr House Opetatore
) Driver & ngine Static :
(e)  Hechanic Petrei & ‘Diesel angineﬂ
(@), bpriver tiobile Plant U
(e) Uperator Karth Movinﬁlﬁachinery
(£)  Operstor Pneumatic lcols '
" '(Q) - Boiler Attendant - I
th) Lift.ﬁﬁchanic‘( xisting incumb?nts only)

i

The Qedesignwtion as above wiil cntitle theoe cataguries'
for promotion to Highly Skill@é Gr4des as per the present
bench mark. percentnge.

(ii) The Ucholsterer may be allowed' option for induetion
in Carpsntexr's trade subject to his paeszng proviae
promotiocnal Avenues tc Caneman which 45 the feeder
category for Upholsterer, ' '

- 2. Wo fresh recruitment as Lift Mechanic Gill bé méae._

>

3. E-in-C's Branch will inftiate action to amend ‘the
Recruttmant Ryles accordingly,

4, Detalled alministrative instructions ragarding tradniag

- of the tradesman their Qeployment trade ¢ sts for considering

wui%ability/cligibilxty. for higher graueq etc. shll be 4azsued

» BY Fein«C's Branch,

$¢<§S. The expeaaditur: 3nvmlvca zhel) be éeLit»ble to the
° respective Head of the Defence Services Gstimuteg, '

Lghtfj'..g"?/‘- ""'
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The orders will take

This izsg

Copy to !

e

4
/ Annexate-,k&& (Qﬁhﬁai)jii

cffect from the date of issue,

sues with the concurrence of Hiﬁi*try of
Defence (Pinance Division) vide their 11 Hn‘ 1248/3§A{&$RR$)

Gh&er

84/= Illegivle T
{DeR. Dhankami) o '
uﬁcr@t?ry to the Government of Inuia

C@bﬁ, ﬁew Delhi - 2 ccpies
DADE, - ﬂe Delhi - 2 copies :
Dy. Dbirector of Au&it Defcnco Services = Caleuatglﬁunq/
ﬁeezut/Bchrauun/Patna (2 coyies
Controllér of’ Defence hc ounts

]

1

.

- ¢

I

1 ]
-

e
%

E~in~C's Branch/Army G

n )
, T e e g
" ¥
.y o
” o
RN )
" tiyg
] LI
] )

Fiaance,Divisién

P
2 FEER

RS - 50 copias

. Notthern Camman&

each)
antern commana 2 ccpies
Central Commandt (one copy

mestmrn Commana eignes in

"k)

Bangalcre

Gavhati
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uL) 25, Hew daihi - 110,011

Ho.y1026/FeW/ 315(3) 21 Jul 4 -

Lhief 3Ingine .x

5
‘rectit OFf a §:T casz ie forwsidsd herewitih. Implementetion orl

.-
B 7 T

53 Puane -1 S ‘
38 Cslcutta {
I3 ZJhagndineniir :
73 Lucknow .
N3 3/0 55 aPd
Sis Fune
. §3G & Centxz, Bung:lore

3% « Centrs, dd0rkee

30 « Centre, wir.ce

N a
¢
-
S
~

~

2ITMIED O™ IiusTI.o WOt I M35 s
SRR JUr Cit s ilsS

1. A copy of Government o2f Inlie Min of Dafence lettar 1¥2.5(1)/
L4/u(=IT) dt 06 Jul 5% 2s emeniad it 08 Jul J4 zccordingly Fovt
5unction for certain left out »atepories in *itment Policy, =5 3

215
a - cnoiified in th2 sucee2dive HAr-s - -

2.1 zdesignstion of Trzdes

7ong2musnt to issus of atova Fovt lettear, tae fy1lowin, Trades
nayz hean redesipnstsd as Titter Gener=) Mechanic,

R 3 )i 2ump;douse: 2oerat o e

PR SRS AR _:{,)‘*,J:L,.:%F&”,:rﬁf A 3 . v - By
¢) M2chanic Petrol < Jizs2l ingine SR
1) Ddriver Mohiie Plant .-

)

e) “perotor Jarth Movin, Mschinary

£) Operstor 2nesumatic Tools

z); Boiliar attendant ,

h) Lift Mechant ( ixisting incumb2znts only)

2,2 (23 Jomman: are aavisel to.issue dirzsctlons to lower form.tion:
to noticy the '-lei:sipnstion’ in the r2gjective nit Payt . II OJrders
6 a first- step witaout any furthec delay. The ded2signst ion saoul.
e 'Pit ter Generul Meonanic wai' we2.f. 9.7.Y%, swithout change in
2y <tructure. - ' BRI

1

Cotion to allow Unaolsterer foi induction in Jarpenter's Teods
The e.isting Upholst-rar usy be allowe. outionlfor'in.MCtion

inn Suopanter's Trazde subject 1o nassing O Trade Telst of Tepenter (sl
s tiat the Upnolsterer ESK) aftexr induction Lo carenter. (Oh) =15
continue 1o be considzreld for Hzomdtion unto erpenter o 1 Love
subj2ct to pagsin, of Trade Tast at Verious level. Thes Upaodlest:
\U4) when inaucted to saromter (3% wiil be considercd as red2sn,
nstion only and noi Promotion, -sithout chunge in psay structuce.

pontd.;.?/—

g

An nexuxen

mnt
%)
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3.0 Z3anzad

Similacly the 7 nzmsn (55) r e which is 3]1““}J f22des

Gnteiorj‘for UOﬁDlStuIEr(j”) ~9al” b2 con-il:red o._aranvtlon o
guroerier {(3K) aftar oromdti-n to Usnolstac2 r (3%) snl Has:ing tar
Prede Test for Jarvant:r (3X).
" Ny Taagy lecruituznt in tue trade of LIFE e shbniz
mhz above Hovt srisr now in: iwotas tnet ths existing Lift

Vzcaiznic may H2 r2iesign.ted as mitter Z2nersl NsClSPlv (ol
seruitient of Lift Fenasninc has bzan Jispansed with froo 30.7.;;.
(% Com.ani ars advised to issue 53-0111~ lirzetivz in thiz 2gaid
tn =11 Units not to Ievnllt/)LOﬂbte Jift P33&dnlu from Oo./.);.

5 Si hiy suiiisa Greazs 131 Pitt:r Zensy -l ircnahitc

o+h tae reda2sion=tion of the ab3v> tr s19 tue sersonnzl

2 eligibie for promdtion to Titte ?’n huClnﬂlh i II

ct to assing of Lrsia=z 2st =hi aav1n rentare :d @ minimun of
L Je=Is sirvice. milsrly, the 2xisting h«uJO)L, Towiidsr =ng
5. foiwela 20oUiw D2 elipib.e for promotion 1o M. th ittzr Gen Mechrio9)
8 ct to devlnd of trv:, tesl, ana havin cendzred o minlmum

!  years .2rvice in t e érﬁie 1hject Lo 1leldblllty of vazcanck: u.

. Tr-de Test ' »

FTill the revised ils ana revigeid :Jllabl ‘for Mate Titter Gen
Me ~manic (wd), Titter -°n Mecn (37) , Ao 11 an?, 43 I are issuxd,
U3y Jommend ase auvised 1o rama taol‘ ovn Syllabl, Xe 20in, in viaw
th2 job raguirement. oigpulizneiously 075s Ccmmgnu er==“aquested to

”oxw«”] Jrast Syliebi for thz abuve Meede Tast 10 tals i) hy
721 L 4
PN e llls 2t e

7. Syorotdion to Mitter fenHenn £37Y, U3 X1 znd &u I
The e%isting 1stio sz sar Tltment folicy is 65 (nn S IR
(13 II) . 15 o (43 I). Howevar, with the intro: uctlon 5f

rei°slpnatbl mrole i.2. ™ tiler Conerzl bech (3K, a few H:rsonnzl
will initislly bezcome eli iblz for sromotion to .3 11 sfter
agsing Tr-de Test. Skillzl »arsonnel thus JromoteJ to - (I wii:
eventuaily becom: 21lipible for promytion to 45 I only =ft=r
coml3i ion of ragquisite yes IS of service as 23r scruitment luies
subdef+ to 0a5a1n‘ of Trade Da2at. HS o W3 1P-r= e astre, it azs
aen dacided to allow @ -

i) 20 » promotions 1o 45 I . La2vel

ii) ana further 15 .o DIrdORIL1ON to 13 11 Level =g2inst 15 o
vacznciss of 45 L.
Thus © tOtal of 35 o (20~ 15) )r’matlons woulid b2 maa° at do IL Loz
orily. “he prowmotmin of 15 .2 4 adinst o vacdnny of a5 L would e
Sac s as don\ time measwre =S speclasl oo e core 31 Msr o, Tr
an:!JaO for these 15 » vocancies sholl bc COHuUCtOd after s cle.r
#p O one month o7 full utiiisetion’ of 20 v yacencizs., After thic

Q

Dsad 1ine i.e. 31.35.35 no oromotion at - I1 :Ieval apainst the

Vo encl° ar 45 I woula Le mma unlaz any n1rcun:t qnces. sttentioam
o1 Yomidna g ner2bhy i - ta vl 4% of JCCOLJLnb to walnh

HCZT LD a;gointment in 4 lowsy T.ni/vde may bf.muja sinct veocunol
left unfizled in » nigher rs snws FGe . TR 3acﬁiv5c4nuy in = i, oo
2enil/Ga= only on2 o axtrs a4ooointment in 3 Yowar ranne/.d2 is

aduissitle. P

' ‘f contua,. . ) -
ﬂ“‘i‘? | . -
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inter-Se-deniority , . .

Jongzquent on r adesign.tion of tas -bove Trales, 2 adubt may

"ayise: zs .. to how tnz Inter-3e-»2niority ‘is to. b2 Ffixei betwasn
ti2ea tr-das. It is clarified tast intar-s2-senior ity will i=2ckon
from the dute of taeilr »leczin-nt in t12 scale of .5.250-400()yrs-
cevisai)f In case ta2 azte nappens to b2 simil=r :for twd oy mdre
indiviiaels, seniori ty will count on tus basiz of fiengta of service
in tas next below gredes. If this glso hagoens to-de taz s=me ths
dute of brith will be th2 critecis. In case of = tle up between

w direct rsciuit snd o promot:e, the promotes will be.ths senlor.
fhe basisg of fixin, inter-se-seniority as afr@sai% will .o 2 u las
apoLy to rf2sectiwve Mate (0S5, Trasdes. & combined,seniority z2s 2%
thair placemat be maint.inzd for ta: Hurdose of promdt on.

. -

g, New lzssouits s , ST e :
Tuture entry into Trede, maie sfter exsustingl the promotior:]

and other wvenuzs, will bz ss Titter Gen Mech (517 at semi-sikill:.
leval with Iif qualification inteyms of GOI iin of def letter o..
3810/D5(2'M)/Civ-1/84 dt 15.70.84. The newty iniuctei dirzct
recruits if any will b2 racruited in the S2mi-gkills: Gde anl on
s-tisfzctory completion of 2 sears ol Sayvice in thste . Gr=de will
be consijerad for oromotion to tha skilles CGrede by 0. Plewss
rafer pare 3 of this HQ lstt-r ¥5.90272/99/810 1t 11 . Jd=n 85,

10. 2Pousting as p2r G20 73/73

Pergonrel posted from onz 777 ave to anotha: will have
geniority from the dzte of TJ3 in new Unit (under iifferens 5013)
for thé purposz of ncomotion only. Pagt sarvice rendersd in the

former CW3 area, will not repest not, count for the ourpose of
.oxomdtion sines Inlustr ial Parsonnzl are on the aresa hase
seniovity. - .. - ‘ .

BREL. 2T ST

11. o5ffectiw Juste of promotions:: '

7 - , .
i . - .. Theysubject Govt ord:rs ase effective from J6 Jul vy4. -1l
'“*¢“~the“exﬁsiing?.rmdasmené¢e£a$zajkﬁghdnu253§p2¢l;abovamwillhbe
redesignsted as Titter Gan Mech (SX) from 06 Jul 4. @ Howaver,
aflfective date of tn2ir further sromotions to i I would b2 on
the dele of assuping 2w ansointument. Unlsr no circums.:nc2s ine
effective datz woulld he given as 35 Jul y4 for tae new @ssumption

promotion,
12.  Ca% Jeses

‘ In the past tazre have bhi2en many JAT ceses due to wron,
implementetion of Tar:e &r.de otruzture. Purtisr, in cert=in casa.
tae new recruits were iwen Jdirxetly tha skilied Grade insteeu of
inducting toem at the Semi-skiiiz=d %rele for 2 years.  ss such
strict instructions be issued by Cis Commani for tue imilemsntstion
of the abow orders meticuiosusly, without any deviation.: t&ny lazds2
on tae purt of officisls r2s)onsible will be vidwed sgriously and
stern action tsken g zinst them. In case of 3any Joubt, thz unit
may rafer th2 coses to rzsoective £73s Command/T7 Zone who in turn
will r2f2r such cases (i€ not rzasolvad et thairglavel) to this H)
for a8 decision, : |

TN W T T FdS e gl D A

ﬁ*“gfgizig;‘:%;5 ‘ 4 g
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; 1z, Jerlcrment of Parsonnel sfter ra-icgipnstion ’
\! » ‘ - . . - . . ~
) ) Theze will us nu ciang2 in the ecisting deployment of above
Fittér Gen Meca for

- personnel, even after theix gden ignati on as
tie time being. However, in duw coursi of ‘time ali Titter Gen
-~ Mech sse expected to perform any Of the dutices oo in: tradesman
“ mantioned in pars 2.1 wbow irr:spective of their oriiinal/old
-~ trudse. Initisl difficulties during trengition-stoge will hove Lo
be born: ‘without sacrificing the functionzl efficiency. hs such

555

DoAY

i
p ~ 03 Cowwand are r2questel to imprz2ss Udon thair Lower formstions
£ in dspioyment during the trznsformetion stege 2s p21 the locsl =nd

funceional requirement. .

14.  Training
above Trzlismen s 2
ferrad to above {0

o Nev. a9 per tns r2lesignaizd post, the

- @xpzcted 1o know th2 job in verious trades re
assivnwe nt of job as per function«l r:3vir ement, In order to nhmve

- adaquats gkill in the trides, C3s Comm=ni 2ve requested to formul L

" naeesstary Training Progremm s £or considering guitabiiity/elipioilin

for auighar grades.

I.’ . . ' )
: ‘ 54/ -XXAXALK
( M4 Ruch )
g Col v
. Dir TIC

Sopy to':- . ! for 3-in-©

, - alongwith a copy oF Gowt letuer Moo 5(1)/y4/oln-22)
iy tia s in 00 A1006, 7094 and dt 08;7.94. 350C section 'is rzgquesteo
o T to- igsue hecessary amendment to Ry, Deuft X may

! o : ple sise be shown to 3I13(3) hefore procsssing th= czse

®]
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TEMPORARY PROMOTION : Tinus—ovar

PERSONREL /

1. It has been intimated o} BRI R

l=tter Yo : 11930/690S/21R(LPC) darved 24 o
undermentioned individuals are selecuec. h _ c
the pest as shown against each and JoASEORY SR B P
indicated dgdinst their names, in the incerceut of o -
) e -
Ser MES No.Name and Promotea Ireoondo. RS
No. Designation to fmn -
S/>hri

1. MES-=361548 rG Gulpy (1)  xa L. -

bs Narasaimhalu, HS IX A & D vl

Fa1(8K) | - ,
2. 1MES-408623 PG GE(P) Thewus  In wow | o

MSP Piliai HS IX Hount o R N

culn ol B

3. MES-15855 ' ~30~ ~i - I ULy -

C3 Dhanagal,
FQ@1 (SK)

4e MES<1357064 -do- ~G0— ;
PRORGJugopalan,
{v
\

Ul Akbiedisd ey, . PRSI il
VS Benedicy,
roM(sK)

\

Oo I1MEES-135372 GO~ — - .
. T Sankaralingen,
et PSR
Jo g e e .
g e ; e MES=135Lu1w ~-Go- - - -
¥ K Arjunan,
23 (3K
. ve THIB=112auZ ~1¢~ - G- - -
f.e iy ¥ Ganeaan,
R . - . L.
i ()"\\‘ \Y R R G
1
e - 2 - ¥
e 1oZided -0~ -iZ- : - ;
o, Ty -
s lana., z,
SR UFH (s:':/'

10, 1663817 T -

;o oY -
Sa L ‘/u..»\_u‘:./..;;.
.

- MY
T OR)

S T I S, -

et og\b"’
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R T AL AT L

Ser  MES Ro, Name and Promoted Present Fosted lov
No. Designation to fimn to
S/3hri
11. 4200104 ot ar (1) Pn ita
'S Kavindrexurup, MHa (I1) Thoties Gunt
P (SK)
12, 133882 . -do- ~deov- -30—-
¢« 0T Xavier Raj,
FCM(SK ' -
13, 173259 ~3O- -do - —~iO-
R Muralidharan,
FGM(SIK)
14, 134616 —~30- ~C0 - -G T
v¥ palanivelu,
G5
15, 189G3n —doo- —UC- - -
‘ K Kalaiselvanm,
£ (EK)
15, 132940 -Go- ~ic~ —L0-
4 ~antlage,
POMiEK)
R et e Tttt e 2D e 32 e T e B e S v i e B o 28 e T v B e 53 e A3 o 2 e 55 oy S e L oww b3 im0 e b e vt v ad mm S e i 9 e
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77.

3,
rity

Cous
L

CWE Madrass -~

Attention of promotses will be drewn to C of
Delhi letter No 25(18)/863/3439/
/66/139/S,/D(~ppts) At 20 Apr 78 ard Min of i
of Pers ond Admin Reforms Om No 22034/3/81/%
Accorcing to which declining/rezusal ox promaocian
acceptabile to eppointing autrority w.Ll zesu
effect for a promdisdon
declining/refusal in accepted by the competent au
indivicdual on eventuil promotion will loosée cenlorit
thelr erstwhile gjunicrs promot=¢ intc higner grace
In case the reasons are not acceptable, discipliinuary
Laken asiprevided in cCS(ccCaA) iles, 1965 for refue
as clarffied vide E-in-Ctsg B, 1

They will te placed in positio:n
in the higher grade wi

to -

Irtarnal

E1R Buction -

F~ - L
for o poricdcés

“or information
action,

11 al=zo

~d o~

SPo(~cpts) &

AHY letter

O yoor

we £

<
e effcctive focan

177 A

(o

b3

O SEZLO/ZIN

Fe
th

- —t A
D
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e o PRCE Py
e et m L7or )
T SRR 2 A

- e o

:; 1 _.'7...3 .
S MC €abitas
2 2 &sys upL.
216/12/95_iejcir&d.duty.
SRV 100, T 2 Gy
ERVAOAIST Zjoinea

“2thilinganm FGMN(3K) 21/%1/95 TFL 2 Gays
- ) 23/11 /95 ’:joineé'duty
28/ . /95 C:m.le#ve"éo dzys
On I debitan]. o
c “Iys HPL,
N7/01/Y5 3253 hee duty (Shift)

2al r:r:gg HPL:161.
PDLUTION Ow )
1Ts

PAY

117227713 Garesan -

- PGM HS fixedxatzm.iz?o/-

) .
AL

w

=

N

' w
TN
\)

w

M}

¥

Y2t eilved unger CZ .5C pPune letter 1o
170101/152/518/313cp/s/:p-:)date¢

17 ¥ .-.31/3/95.With

S D L/3/95§in'th£
” Scéle of %112060-3-.

| .- - 1440-23.30_1g00,/_
Ziathy:pay fixaticn approyea Ty (Mo ?;foifq;f?;ﬁff,h‘
ladras lettor NOLAM/GER/242/%¢ At 2/1/96 f:;:i:ii;ﬁ Esvice,
-1 —ave - . .

3427955,

12. 104817 ap Vasuadevean L TEM A BV0 00 ., ISRV N T

, .
21 . e .2 41/3 235 with
= o — . R Ly h"f-"“.‘“. . ._-~.<_ Py _\* Lk A A S
- . ‘ ﬁ_dnf“fﬁhsJ’l/:/QG in the:
- ' sciis of "5.1200~30-

Authy:Pay fixation assroved by RO (MiZS)
Madras letter NO.RAM/CEF/242/CC 3% 27,795 “iled nog 00 qualify-
Teceived under c= SC Pune 'etteor t.o, - ing service:intervened.
170101/152/517/E1R(P/R"Gp—I)datsd 3/2/96. .. : ‘ e :

-£2-3021800,/- pro-

HS 31,3795 Pay fixed at'z, 1290,
I : - Ve.e.f 31/3/95 with
Zcn DET 1/3/96 in the

. ' ) SR scale?of-%ui?OO-BG—

RN uthy:pay tixation approved DY RLO(Men) 14”“~1_—30—3UOO/— LIo-
MAdras letoer NO.RAM/CEF/242/CC ax 2/1/96 vided‘:cynon.qualifyinq
Teceived under CE s¢ Pune le*cer No. . Servico ingeryéned,
170101/152/515/EIR(P/EGGp~I)Dt 2,96, . ~ Y

13.135919 X &rjunan

FGrM
T

" 4. 408628 Mg Parthan Pillai rgy; 5 31/3/95‘Pay fizad ¢ 501220/~
: . . . IT T V2L 331/3/95 with
- S ' / cn- DlI/as3, 50 1. tha
~‘Ehy:P§y'fixation 2pprovead Ly RAC(1,53) f{iéfr«235:{555;:“;;o_
SR A R T :c.&hﬂ/@;:/242/cc_g; " /1/96 ;,;nafjp non Huuli?v?“ﬂ
“£221ved under cp sc Puneilectter o, - g;{,“"fpr“:f_ﬂfJ“‘ '

1710101/152/514/E1R(P/E Go-1)dt ?41/“6.
’ A ,
" l\ H -

A :
N
" -~
;r.’,' E ! T ” (‘\T .

\sg\‘” v

\

Tt el C o
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T eIz e T oS, e e L =,= o~ - - F.s = = - -
~ "'n“o“"o".*. '.-—.‘."‘o‘o T e =, T ety « =, T e T e = =, . .

3i/3 /5y with
Zon Diif:i/3 /94 in the
Authy;Pay fixation 8pproveg by RAO(MZS) , _Sg?%uﬁs{ $.1200-30_
Madras leteor N REM/GER /245 /0 2/1/96 fq‘ij-T3Q“lso?/L
Tecaiveq under Ce sc Pune-letter kic “rfffif? fo nOJ.
1710101/152/513/ EIR(c/E Cp-I)at 3.3 /q, a2 o7Ing servicg
- ) . 1ntervened.

16, 3615¢¢8 B Narasimheln oM OHS 31/3/95 Pay fireqd at B5.1200
. . ' I , TV oo £ 5. <795 ik

Jer Dﬁg/ﬁ/3/96vin tha

Authy:Pay fixation SpPproved by R2.0 (Mzg) 1440—£u~30-1800/~
Hadrag letter No.RAM(GEF/242/Cc dt /1,96 Providey pg non
Teceiveg Under cp el Pune'letter INo, qualifying Service
1710101/152/512/E12(P/E Cp-I) gt 3/2/96. intervened.

135¢ - lac i 3i/3/95 Pay ficeq SIS PR
T T2 TIT - Weelf 3], 3y
/on DL'I/1/3/96 in the

Authyzpay Fixatjon ebproved p, RAC (1z3) .f?fIQNSf Bs.1200-34_
MeCras Jappmn FEaRaN/GEr /245 8 FC /10 1i40-mno30 1500

I2ace:veg dnder cp ge une letter o, | £ T7ic2d no ngy, Jaai
171b.CL/152/Sl6/E1R(D/ CP-1) et 3.7 5 fz;gd FEtvice dneopl

eYs Np1,,
158/11 /9 Rejoinaa Cuty,
T}?!LDZ;" Tram ‘ Rich T ~1l5 5-5?1.»:16".'-
~ ' 28/10/93 2 [elcT B Trage Teoy
FUthyiCr wo Ty e . . & for Pa n:iep SK) to
.”-n{‘Cﬁ,:“ “i12drag le:tc* Lo, 29,00 /55 Painga. s I( q e
10204-3/; II/lSO/ElE\NB)dt ToANsS Lohtel Hg qp e
09,04 94 . ‘ B} 2 3E Mindrac cn
STrPes ' : { | <3/10/95 Lo 29/57,
!
| W\\ 211135;4?3~“ SED Py 2.

1 135000 D Sacheg; Elee+ C5/73/95 <L | Say s o,
- v.:': e ol 1 ’/1 ~ /:‘,r:

e Inipneas
,

TEY TiXed aq - PG
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G¢E SHAILLONG PTO NO.19 DT 07 MAY 2001

[ T Dl

MES-228961 shri
Chabi Lal Sharma

95,

9¢. MES-228137 shri
DB Tiapa '

97. MES=229725 Shri
5 Roy Manik
Kharkongor

98, MES=228715 Shri |
Raj Narayan Ral :

MES=~229010 shypi
.. Dhexiok Daerigdoh
100. MES-229110 Shfi
Rishi kesh Paul

99.

. 101. ¥MES-223501 shri

Muktar Singh
102 . MES-229148 Shri
< W Lama '
103.. M2S—223527 shri
N C Paul :
8 5 . ".';'. "; 4
104 . $ES~-229167 sShri
... 5aheb Ma ali
105, MES-z26609 'Shri
Jung BAr Gurung
106, MES-229119 Shri

Jawahar lal Kahaxr}

107 . MES=-229489 shrl -
. - Khem Nath Upadhy%

108. MES=-229487 Sari
Dev Kr, Chettri

109. MES-A Na.477971

('.)@ -
-9

-

-t l..-t!h’_l-ﬂ.louw e = cra 8T
u..;.’-a-u-bm.g—‘mm.u - om An o= an s e cm o=

E&EE:EE.QE%X&%Q
Mate OTP

-do -

—-dOﬂ

FGM (SK)

.,do-..

"3 do -

- Qo -

sari Jaleshwar $hgh

110. MES-228970 Shri’
Ram Chandra Singkh

s do =
'

. 830

for Gaxrioor

Contd

Appearéé Trade test

For the post of M/
Mason and declared

passele

- do =

~ do —J%Y\QQ\Q;\\NQk£L<ACB

Appeared Trade test
for the post.of EGM
H5-II and declared )
pagsade

- QO =,

N

- do = Ui

=

Falleds .

Apveared Q:;ade test
for the post of FGM .. -
HS-II and declaregd.

‘pagsed,
LA

- do. - ..

Eafied!ﬂﬁfﬁ*;

Appeafed?Ttade'test'
for the post of FGM
i 2T and declared.

passete
- 80 ==
- do =-.

Lt

- do -

Cyd

L] &

"
i




S SO S Y U o ? AAJN}}Lnegi_-‘ggixzz }Z

R onLLuUNG ruKT LI ORDLR NO 19 DurLD 13 MAY 02 ' sSheet’ No .8 of . - :

pnwr v (CONTD..........) e SRR

.80195 Shri .“;14—2 oz.}'promoted from pcM(sK) to PGM‘HS“II
1anda, ch(sK)gngLmI T and placed in position wef the same B
S S *77- date in- thq scale of pay s 4000~100~'uk
6ooo/~~w,, , L e

. -

Promoted from FGM(SK) to FGM' HS=IT. " ‘
"and placed in position waf the ‘same ‘,
date ‘in; th= scale of pay Rs. 4000~100~
sooo/- T '

S R PR AS

-49o LDS/279000 shed - S=~2-0. Promot;d £rom ~cM(SK) to FGM HS-IL" )

i RaJendra Paaman,FGM(b Iva]=‘and placcd in position wef ‘the same JRE
, ‘ n R Zii. ¢ date in the. scale of pay & £000-100~'M ;
'fff'f IQVFc,f;ﬁ 7"',l“, s e, 6000/=, » : C

”f""llO shri . 15-2~02°  Promoted from,l’-‘cl"n(sx) Lo Fc'M‘ HS-—II A
23 aul FGM(DK?TTN;M_.; and placded in position ‘wef the same .
L i +'¢ date in ‘the scale of pay 8%.4000-100- -
: :;;,.»m'j ,_g«“. j6QOO/-. . i . o
/229010 8nr 1. 1 15-2-02 - Promoted frem: FGM(SK) to FGM ‘HS~IIL -
pOﬂ Dicugcoh. VYT and placed in pisition iwef the Same |
LS SX ) P A dwtb/ln the sca¢g_qf pay.&a40007190~-
i".- Lo e e 200/-. o ' ’ T

e i T ae el et

_ﬁpromoted from PGM(SK) to FGM HS~-II.
lg and. placed in position; wzf -the same

date in‘the scale of pay k 4000~100— e
deO/-' .t ‘ . -

; /223507 Shri
M ﬂ't an: .,Lngh ¥ ‘-';_--. 2T
1cw(sx, e T e

:
S

x+h 1 31 No 47 Lo 52 % cws Shillonq lettcr‘ No . ]/SS/DPf‘//OOl/lltl/ ‘ ,
. '..LJ\ da{.ed 15 I'\_b 2002., . . o PRI
438/229143 sht '. 15—2 07 '

.,w L ra, Fcr.(sx,) '(’F'N, fon

: P“'OI"\OLbd from Fc'ﬂ(';x) to FreM HS-II' .
.'gnd placed in- pooitlon wef thp‘S\mb Los
'.duie in’the: scalc of pay fs.4 000~

"'Promoted from FG"’I(Q}’) to P"M H.r—-I’ ‘
"~ and p’ac;d in 5041+Lon wef the same,

date in tioisanl “f pay m 4000 100-;
“‘sooo/— L ;

e S - : : BN ! . C ’ ’ ‘
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\
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b oand humble submission I beg to lay
R lor your hind consideration and

ivom your end

L BES/228715, ¥GN -~ RaJ NARAYAN RAL of -
SV Buy 1dv, Ji/valley sectioh would
ondeell re,arding the ACP/Promotion

Aol cuure wsdexr your Juridiction.

I had ueen sppolnted on 6tn Nov, 1970 in
inzdovr and was placed in CP upto date Ist
L huve Leen regularipe %411 date, and

Lot MPA on 25th Aug 1977, and t111

Boame prade uy FGMe Since ‘Bir you are aswt
e are same and of mame sradey, oexcept

4 copy ol PTO regarding ny promotion
tuls petition as

annexure-I for your R

rendering 2% years of ny long gervice fy
Li:eved o chonce to appear on test which P
in july 2.01, and I have passed my test
is atinced an finexure~II for your

dreve clrvcwmstances I hereby request T
opment e a0P ow promotion ‘'which ever [
e e, ond for thig act of kindness oo

Gii

Your fai thi"xilly,
2,

( RAJ HARAYAN RAI )

MES/228715
FOr lucormation
il early action

Plousa,

CR=De dor ) -
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IN THE' CEN"TRAEL ADMhVISTRATWL TRIBUNAL §
t ﬁ,&gm ’*U“@hﬁ. I BENCH, GUWAHATI : e
DX ~eoaee o
OA NO 177 OF 2003 3 & " E‘
) 4%
Shri Raj Narayan Rai .......... Applicant G U’ (jh
! - ™
: h L
-Vs- NQ & S |
%nion of India and Others ......... Respondents \% § |
- AND - :
IN THE MATTER OF

Written Statement submitted by the respondents

The humble respondents beg to submit the Para-wise written statement as

. foilows:-

I. That with regard to Para 1, 2, 3, 4.1, 4.2, 4.3 and 4.4, of the application the

respondents beg to offer no comments.

2. That with regard to the statement made in Para 4.5 & 4.6, of the
appiicati(;n the respondents beg to state that Para 5 of E-in-C’s Branch, Army HQ
letter No 91026/FGM/EIC(3) dated 21 Jul 94 clearly stipulates that with the re-

designation as FGM (SK), the personnel would have been eligible for promotion

to FGM HS-II subject to pasing of Trade Test and having rendered a minimum 3

KA

2:9///é4/ _

years service in the grade of re-designated FGM (SK). The pefsonnel who would

have been eligible for promotion to FGM HS-II as a result of introduction of

policy for re-designation were from different diverse fields viz Pump House

operator, Driver Mobile Plant Operator, Earth Moving Machinery, Operator

Pneumatic, Boiler Attendant and Lift Mechanic (Existing incumbents only).




-

 to the next higher grade in the existing hierarchy, wouid have heiped the
K]

I; personnel of re-designated FGM (SK) gain sufficient knowledge about the nature

| “3. years of requisite service as envisaged in policy with regard to promotion

“of duties assigned to FGM (SK) and acquire qualitative experience on grounds in
_discharging their responsibilities with greater appiication of mind and proficiency
‘and this in turn would have helped them develop skili and hone their skills. 3
‘; years practical service in the re-designated FGM (SK) would have helped the
| personnei to prepare them weii before appearance/ciearance of Trade Test for
: promotion to FGM HS-II.
b Any trade test, if sought to be conducted, prior to the introduction
- policy/instructions for re-designation and before completion of 3 years requisite
' service in FGM (SK) would have proved detrimental to both the personnel as well
- the organisation they were associated with. Hence having rendered 3 years
- service in re-designated FGM (SK) were considered inescapabie for the personnei
‘. té prepare them well before appearance/clearance Trade Test for promotion to
, . next higher grade in the existing hierarchy as otherwise the same could have been
against the principies of natural justice so far as affording opportunity to
“ personnel is concerned. It is further submitted that seniority of industrial

~ personnel is area based and fixed by respective CsWE under whose dispensation

+ the personnel were working and no way connected/sought to be connected with

similarly situated personnel of industrial categories of other CsWE elsewhere.
Therefore contention of the petitioner that promotion of industrial personnel of

GE (P) Madras has effected their seniority position, promotionai aspects and

consequent financial loss has no basis being made out of figment of imagination
in contravention to provision of policy/instructions framed on the subject.

Therefore the petition of the petitioner is liable to be set aside and dismissed.

o — ———

- —— e
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- promoted is figment of imagination and false. The petition is therefore liable to

be dismissed.

2

-3 (M

3. That with regard to the statement made in Para 4.7, of the application the

~ respondents beg to state that the promotions from FGM (SK) to FGM HS-1II have

been granted in accordance with existing rules. Number of available vacancies

*y‘

- for FGM HS-Hl was 35 and the number of .empanel lgdcangi{_datesmger e 35. The|

- w2 o N

petitioner MES/228527 Shri Raj Narayan Rai stood 48 Nos in the seniority list.

. Therefore due to non-availability of vacancies the applicant could not be_granted

L3 - S I } .
promotion. It is submitted that promotions have been given strictly based on the 1
n—lvcT

seniority list and the contention of the applicant that his juniors have been
R TS R e e = .. -

*

J——

4. That with regard to the statement made in Para 4.8, of the application the . ‘
respondents beg to state that the applicant was initially appointed in 1971 as

Mazdoor in the scale of 196-3-220-EB-3-232. The applicant was promoted in

e et e

1977 as PHO, a semi skilled post in the pay scale of 210-4-226 — EB -4-250-EB-
5-290. The post of PHO was upgraded to skilled category in 1981 and the
applicant was granted financial up gradation in the pay scale of Rs. 260-6-290 — v
EB -6-326-8-366 - EB-8-390-10-400 from {he existing pay scaie of Rs. 210-4- |
226-EB-4-250-EB-5-290 wef 16 Oct 81. The up gradation of the post from semi !
skilled category to skilled category resulted in increased responsibilities on part of |
the applicant. Vide GGI, Min of Personnei, Public Grievances and Pensions

{Deptt of Personnel and Trg), Office Memorandum No 35034/1/97-Estt(D) \

(Vol1V) state that “Where placement in a higher grade involves, assumption of

higher responsibilities and duties, then such upgradation wili be viewed as {
promotion/upgradation”. Therefore it is evident that the petitioner has availed

two promotions and therefore is- not eligible for granting ACP financial up

gradation. As such the applicants submission of huge financiai foss is fictitious

and imaginary. The petition is therefore liable to be dismissed.



s
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4

5. - That with"r.egard to the statement made in Para 4.9, of the application the

respondents:beg to state that vide his representation dated 21 Mar 2002, addressed
to CWE Shillong, the applicant had requested for grant of ACP or promotion
which ever,_p(')"s‘sible.,_ It is submitted that based on the facts mentioned in the

above paragraphs, the petitioner was found ineligibie for grant of ACP. Further

‘ -due to non availability of vacancies, the individual could not be promoted to FGM

HS-I. The Garrison Engineer Shillong vide letter No 1013/17/ACP/889/EIE

d@ted" 06 Apr 2002 informed the petitioner about the ineligibiiity for grant of

ACP, while leaving it upto the petitioner for seeking redressal for matters

pertaining to promotion, separately. The contention of the petitioner that he is
elig.ible“ for grant of ACP is false and incorrect. The GE has informed the
individual that he was ineligible for ACP based on the existing rules position on
the subject matter for which is fully competent and empowered. However if the
petitioner was not satisfied with the contention of the Garrison Engineer, he was
free to appeal/approach the Department for redressal of grievances.

6. That with regard to the statement made in para 4.10, of the application the

el

respondents beg to state that promotions from FGM (SK) to FGM HS-II have

been carried out strictly on the basis of seniority and the statement of the .

petitioner is false and the petition is liable to be disnﬁssed.

7. That with regard to the statement made in Para 5, of the application the
respondents beg to state that promotions from FGM (SK) to FGM HS-II have
been carried out based on seniority. The number of available vacancies were 35
and number of eligible candidates 35. The applicant stood at number 48 Nos in
the seniority list and hence could not be granted promotion. It is submitted that
the petitioner was considered for promotion but could not be approved due to lack
of vacancies. Therefore the statement of the petitioner that his juniors have been

promoted, is false and incorrect. It is also submitted that the applicant is

37



- e s

-5-

ineligible for grant of ACP as per reasons in the preceding paragraphs and the GE
has merely communicated the ineligibility to petitioner for which he is authorised
and empowered.

8. That with regard to Para 6 and 7 of the application the respondents beg to
state that only representation made by the petitioner was vide his letter number 21
mar 2002 requesting for grant of ACP or promotion which ever péssible.
Garrison Engineer Shillong vide letter No 1013/17/ACP/889/EIE dt 06 Apr 2002
communicated the ineligibility of the petitioner for grant of ACP. Thereafter the
applicant has neither disputéd the letter or appealed to the Department for grant of
promotion. It is submitted that the applicant has approached the Hon’ble CAT
without exhausting any of the availabie remedies by way of appeai/representation
for grant of promotion to the Department. It is also submitted that entire
application based on Garrison Engineer Shillong letter No 1013/17/ACP/889/EIE
dated 06 Apr 2002 is time barred as the same has been fded after the expiry of
one year from the date of GE Shillong letter No 1013/17/ACP/889/EIE dated 06
Apr 2002. Therefore the petition is liable to be set aside and dismissed.

9. That with regard to the statement made in Para 7, of the application the
respondents beg to offer no comments.

10.  That with regard to Para 9 to 12, of the application the respondents beg to
state that the applicant was initiaily appointed in 1971 as Mazdoor in the scale of
196-3-220-EB-3-232. The applicant was promoted in 1977 as PHO, a semi
skilled post in the pay scale of 210-4-226 — EB -4-250-EB-5-290. The post of

PHO was upgraded to skilled category in 1981 and the applicant was granted

financial up gradation in the pay scale of Rs. 260-6-290 — EB -6-326-8-366 - EB- -

8-390-10-400 from the existing pay scale of Rs. 210-4-226-EB-4-250-EB-5-290
wef 16 Oct 81. The up gradation of the post from semi skiiied category to skilled
category resulted in increased responsibilities on part of the applicant. Vide GOIL,

Min of Personnel, Public Grievances and Pensions (Deptt of Personnel and Trg),

3E
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Officc Memorandum No 35034/1/97-Estt(D) (Vol.IV) state that “Where

piacement in a higher grade invoives, assumption of higher responsibilities and
duties, then such upgradation will be viewed as promotion/upgradation”.
Therefore it is evident that the petitioner has availed two promotions and therefore

is not eligibie for granting ACP financial up gradation. As such the appliicants

submission of huge financial loss is fictitious and imaginary. The petition is

therefore liable to be dismissed.

- o~ oTT

It is submitted that the promotions from FGM (SK) to FGM HS-1I have

‘been granted in accordance with existing rules. Number of available vacancies v

for FGM HS-II was 35 and the numbers of - e}npane_ll ledcandidata;s _were 35. The

petitioner MES/228527 Shri Raj Narayan Rai stood 48 in the seniority list.

Therefore due to non-availability of vacancies the applicant could not be granted

“promotion. It is submitted that promotions have been given strictly based oxf the

“seniority list and the contention of the appiicant that his juniors have been

promoted is figment of imagination and false. The petition is therefore liable to

be dismissed.
16. Para 9 to 1i. That with regard to the statement made in Para 9 to 11, of

the application the respondents beg to offer no comments.

VEREFFICATION

I ASEEM KKUMAR, ACE ,pGECE(M) Office of the

 GrasiSen Erginges S ha2Q 8 being authorized do

hereby solemnly affirm and declare that the statements made in Paragraphs

3, 4,5 being matters of record are true to my information derived
. therefore and those made in the rest are humbie submission before the Hon’bie

Tribunal.

And I sign the verification on this 20 day of Jo-n 2008

Anson \Go—ar-

DEPONENT
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (-
| - GUWAHATI BENCH: GUWAHATI

T

In the maiter of:
0.A. No. 177 /2003

Shri Raj Narayan Rai.

-Vs- .
Union of India & Ors.

-aNp-

In the matier of :

Reioinder submiﬁed by the
applicant in reply to fhc written
~ statement  submifted by the
respondents.
The humble appiicant above named most humbly and respectfully state as under:

1. That your applicant categorically deny the statements madé in paragraph 2 and 3
of the written statements as becéuse the aforesaidl contentions of the respondents
are tofaily false and misleading and ihe same is conirary io para 6 of the‘
Go‘ve-lmﬁem order dated 217 July, 1994. The respondents in para 3 of the writien
statements specifically submitted that as per letter dated 21.07.1994 redesignated
FGM (SK) Would be eligible for prcmotion td FGM (H.S. 1) after rendering 3
years of requisite service after being -redesignated as FGM | (SK) subiect to
paissing. of trade tests for FGM (H.S ), the aforesaid contention of the
respo;ldent;é is contrary to the para 6 of the Govt. letter dated 21.07.1994, which

prescribed altogether 33% promotion to be effected within 31 March, 1995 as a

A



special case. The relevant portion of para 6, 11 and 12 of the letter dated

21.07.1994 are quoted below for perusal of the Hon’ble Tribunal:

“6. Trade Test
Till the revised RRs and revised Syllabi for Mate Fitter Gen

" Mechanic (SS), Fitter Gen Mech (SK), HS 1 and HS I are issued, CEs
Command are advised to frame their own syllabi, Keeping in view the job
requirement. Simultaneously CEs Command are requested to forward

Draft Syllabi for the above Trade Test to this HQ by 31 Aug 94.

11. Effective date of promotions:

The subject Govt orders are effective from 06 Jul 94. All the

existing tradesman referred to in Para 2.1 above will be redesignated as
Fitter Gen Mech (SK) from 06 Jul 94. However, affective date of their
further promdﬁons to HS II would be on the date of assuming new
appointment. Under no circumstances the effective date would be given
.as 06 Jul 94 for the new assumption promotion.

12. CAT Cases

In the past there have bqeh many CAT cases duc fo wrong
implcmcntaﬁon’of Three Grade Structure. Further, in certain cases the
new recruits were given directly the ékiﬂed Grade instead of inducting
them at the Semi-skilled Grade f9r 2 years. As such strict instructions be
issued by CEs Co@and for the implementation of the above orders
meiiculcuély, without any deviation. Any lapse on the pari of officials
responsible will be viewed seriously énd steim action taken against them.

In case of any doubt, the unit may refer the cases to respective CEs



RS

Command/CE Zone who in turn may refer such cases (if not resolved at
their level) to this HQ for a decision.” |
It 1s quitg clear from para 6 of the Govt. letter dated 21.0_7.1994,
wherein altogether 35% (20+15) promotion would be made at H.S level only as
onc timc measurc as a special casc before 31.03.1995. 1t is further sﬁggcstcd that
. initially 20% vacancy sﬁould b¢ filled up to the cadre of HS II and thereafter
~ 15% vacancy should be filled up after a clear gap of 1 month. There was a further
instruction that after the déadiine of 31.03.1995 no promotion wouid be effected
to the cadre of HS II level against the vacancies of HS I under 15% quota. In para
11 it was further directed that in any circumstances_— the effective | date of
promotion shouid not be 6° July, 1994. It is further stated in para 12 of the Govt.
letter 21.07.1994 that in the past there had been many CAT cases due to wrong
implementation of the 3 gradc structurcs henee it was further ordered tﬁat there
should not be any deviation of the instruction contained in the Gout. lett.er' dated
21.07.1994. Therefore by no streatch of imagination it can be said that there was ~
any instruction to wait for 3 years after redesignation of the appiicants as FGM
{SK). It s ﬁnﬂler}categoﬁcaﬂy submjtted that the Govt. instruction laid down in
;ettcl' dated 21.07.1994 never been implemented in this region. Redesignation,
which was ordered, vide Gowt. letter dgted 6" Julv 1994 (Annesure-II 6f the
O.A) and following that order the applicants were redesignated as FGM (SK). Be
it statcd that there was no change in the rank, status, dutics, responsibilitics and
scale of pay after the applicant was redesignated as FGM. as such, question of
requirement of 3 vears service as redesignated FGM is an absurd proposition’as

aiieged in para 2. of the wriiien siatement, even if the contention of the



respondents are accepied then also applicant is entitled for promotion to the ;ac'ire
of HS Dw.e.f. 31" July, 1997 in the cadre of HS II but the same is not agreed to.

It is‘ further subnﬁﬁed that applicént was never invited in any trade tést by
the present rcspéndcnts in N.E. region in terms of the instruction contained in
Gowt. lctter dated 21.07.1994. Thercfore it is necessary for perusal of the rélcvant
records whereby 16 similarly situated employees working under G.E. Madras
were promoted with effect from 31% March, 1995 following the Govt. order
daied 21 Tuly, 1994.

A duty caste upon the respondents Union of India to pmduce all relevant
Tecords ré'atiﬁg to promaotion éf 16 simﬂaﬂjv' situated employvees of G.E, Madras
to the cadre of H.Sv I for the' perusal of the Hon’ble Tribunal for proper

adjudication of the cases of the applicant. A mere denial in the written statement

without producing the relovant records/documents makes the conduct of the

respondents more suspicious. Therefore the Hon’ble Tribunal be pleased to direct

the respondents to produce all refevant records pertaining .to promotion of le6

similarly situated employees of Gi.E, Madras as per Annexure-TV of the Originai
Appﬁcatioﬁ. it is further stated that the contention of the respondents made in
para 2 éf the written st'atément' that the senioﬁty of the applicants had been
effected due to promotion of the 16 emplovees of the G.E, Madras to the cadre of
H.S I i¢ not the contention of the present applicant. The sole case of the present
applicant is his scniority, promotional prospects as well as fixation bencfit had
been advemely effected in the cadre of H.S II due to non implementation of the
Gowt. order dated 21.07.1994 for effecting “promotion of the applicants to the
cadre of H.S 1T in ihe manner it was indicaied. The trade iest have bheen

conducted in this region only in the month of May, 2001 for considering



promotion 0f the applicant to the cadre of H.S T and subsequently his juniors
were promoted w.e.£13.05.2002 denving the promotion of the applicant. As a
result he is incurring huge financial loss so far his promotion, fixation of pay are
concerned in the cadre of H.§ I, where as other similarly situated emplovees of
other regions were promoted way back in the month of March, 1995 and cven his
Jjuniors were promoted mn the hl.qher scale and grade of H.S II, pre-revised Rs.
1200-1800/- (rewsed Rs. 4000—6000/-) There is no dlspute that seniority of
F.G.M (ﬁxx) and H.S 11 are being maintained in the C.W.E level but promotion
policy of the Gowt, of India are bcmg implemented upon all those uatcgonos of

. employees _on an uniform basis thmugh out India by the Gowt. of India.
ft is categorically submitted that 3 yearsi‘esiduaf}* period as contended in
para 4 after redesignation of F.G.M is no Whelc prescribed either in the letter
datcd 6™ July, 1994 or 21 st Julv 1994 as such that plca of the respondents is
categorically demed The anphcants were very much well within the zone ot
consideration for promon(?n to the cadre of H.S 1 way back in ‘the year 1994
iiself. As such denial of pmmntic)ﬁ W.E_«..f. 31% March, 1995 as per poiicy of
special case as indicated in letter dated 21.07.1994 is highly arbitfa@, unfair and

‘ illegal. |

2. That the contention of the respondents made in para 3 , 6 and 7 are categorically
| aemed and the same are ‘LOIITI'ACII(.TOI‘}’ t(; their own records. Contention of thc:
respondents that the promotion from FGM (SK) to FGM HS ! has been granted
in accordance thh existing Rules is totally false and rmsleadmg In thlS
connection it is subxmuc:d that many of the juniors of the applicant in the cadre of
MPA/PIIO (redesignated as FGM ( SK)) were promoted to the c-adrc of FGM I1S- o

I vide order dated 13.05.02 (Annexure-VI) but denied the promotion to the



presenf applicant. It is evident from the record that one Shri P. Diengdoh, who is
junior to the applicant was also promoted to the cadre of PHG on 29%

August’1983, whereas the applicant was promoted to the cadre of PHO (now

FGM) in the  year 1977. The applicant does not posses relevant -

* records/documents regarding other junioré who were prbmotcd to the cadre of
FGM HS-II on 13.05.02 therefore the applicant urge to produce all relevant
documents relating to service book to the seniority of the appﬁcaﬁt as well as the
name qf the juﬁiors,' indicated in the appiication to ascertain the factual paosition.

Hence contention of the respondents that the promotion from FGM (SK) to the

cadre FGM HS-II has been made stﬁcﬂy on the basis of the seniority list in the

fact situation is not correct, It is evident from one written statement filed bv the

respondents’ in connection to the O.A. NO. 313/1998 befors this Hon'ble

as MPA/PHO only duﬁng the year 1983 whereas the present applicant got
'promotion as MPA/PHO in the vear 1977 ;cherefore Shri Diengdoh is junior to the
preseni applicant. However due to transfer and posting of the appiicani from
Silchar Division to Shiﬂoné Division the applicant although placed at S1. No. 48
Asubseque_nﬂy then the erstwhile juniors e*v"eﬁ then he is entitled to be considered
for promotion considering his cligibility and length of service alongwith the other
Juniors, |

Tt is ﬁzrthcf submitted that question of placement of the applicar\lt‘azt Sl
No. 48 in the cadre of PHO/MPA due to his transfer and posting from Shillong to
Silchar énd again ﬁ'orﬁ Silchar Division to Shiliong Division when the seniority
is fixed beow his juniors, such piacement of the appiicant in .the gradation iisf’

€. at Sl No. 48 does not take away right for consideration of his promotion at

Tribunal that Shri Dicngdoh onc of the junior of the applicant who got promotion



per with his erstwhile juniors to the cadre of FGM, HS-IL. It is settled position of

faw that if a civilian central Govt. emplovee is transferred and posted to one

division to another division on his own request and as a result of such posting if
the employee concermed is. fitted in the bottozﬁ_ of the seniority list of the cadre in
thc new division cven then he is éntitlcd to be considered for his promotion with
his juniors if he fulfills other conditibns of :pro‘mottion_. this position of law has
~ already been settied by series of decision of the Hon’ble Tribunal as well as by
the Supreme Court. Therefore piacement 6f the appiicant at Si. No. 48 cannot
stand on his wa'y for consideration of promotion at par with his juniors to tﬁe post.
of FGM HS-I with all consequential service benefit including monetary benefit.
Herein the applicant relied on the Hon’ble Supreme Court decisién repdi‘ted in
2004 SLJ (2) SC 62 Union of India -Vs- V.N. Bhatt.

A copy of rcpresentation of Shri P. Dicngdoh dated 14.03.02 written

statemnent in O.A. Neo, 313/98 is enclosed hereto as Annexure-A and B.

3. That your applicant categoricaily denies the statements made in paragraphs 4, 5, 8

and 10 of the wriiten statement, and further hegs fo submit that the present
_applicant was initially appainted as Mazdoor and thereafter he was only once
piomoted during his service career m the year. 1977 to the post of Pump House
Operator (redesignated as FGM (SK)) ahdv could not avail any promotion in his
26 years service carcer. The contention of the respondents is_quitc contrary to the
service records of the applicant and the allcgation of the respondents that the
appﬁcant has availed two promotions is quite wrong. Upgradation of the

applicant from semi skilled category to the skilled category in the cadre of PHO

is not a promotion but mere placement in the higher rate of wages, designation of

/



th

the applicant has not been changed due to upgradation from semi skilled to the
skilled category.

It i further submitted that upgradation from unskilled to semi-skilled and

semirskifled to skilled cannot be termed as promotion as because said

upgradation has not invotve any higher responsibilitics on dutics and the wages

also not being fixed after such upgradation under FR 22 (C). Hence contention of

the respondents that the applicant had already availed 2 promotions is

categoricaily denied. Be it stated that under O.M daied 09.08.99 issued by the
Gowt. of India whereby financiai upgradation has been granted in the absence of
promotion, therefore said promotion said to have been avail only when fixation
in a higher pay scale is made vunde»r_FR 22 (C) and such clement is absent in the
svent of upgradation from unskilled to semi-skilled and semi-skilled to skilled in
the instant casc of the applicant.

That it is further relevant to mention here that the Army Headquarter, New Delhi
{(Engr. Branch) constituted a anomalies commiitee to remove anomalics in the

maiter of promotion of different categories of emplovees of MES which were

" resulted due-to non-adoption or wrong implementation of varicus Govt. orde

relating to promotion/upgradation of the different categories of ME.S

employees. In this connection it may be stated that the applicant in spite of his

-best etfort could notb obtained a complete copy of the order dated 09.04.2002,

however he has obtained a copy of the order dated 09.04.2002 where some
paragraphs are missing, which the applicant urges to produce at the time hearing,
Therefore the Hon'ble Court be pleased to direct the respondents to produce a
complete copy order dated 09.04.2002 for proper adjudication of the case of the

appiicants. -

In the facts and circumstances staled above the application deserves (o be
allowed with cost granting adequate relief to the applicant with all consequential

service benefit including promotion, seniority and related monetary benefit.



VERIFICATION

I Shri Raj Narayan Rai, Son of Late R.G. Rai, aged about S1 vears,
working as FGM (SK) in the office of the Garrison Engineer, MES, Shillong,
applicant in the instant application, accordingly I declare that the statements
made in paragraphs 1 to 4 are true to my knowledge and belief and rests are my

humble prayers. I have not suppressed any material fact.

And I sign this verification on this the day of December, 2004.

Yo Ny Ra
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